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ORDINANCE No. 20 OF 2018
THE ABKARI (AMENDMENT) ORDINANCE, 2018

PromulgatedbytheGovemor ofKemlamtheSnxty-nmth Yearofthe |

. Republic oflndla

AN
_ ORDINANCE
: ﬁxr:her to amend the Abkan Act 1077,

_ Preamble -—WHEREAS, the Abkari (Amendment) Ordmance, 201‘7 _
(38 of 2017) was ‘promulgated by the Governor ofKemla on the 21st day
~ - of December, 2017 ' :

ANDWHEREAS aBllltoreplacethesaldOrdmaneebyanActofthe'
State Legislature was published as Bill No. 96 of the Fourteenth Kerala
Legislative Assembly, the same could not be introduced in, and passed by,
the Kerala Legislative Assembly, during its session which commenced on
ﬂmzmxddayoflanuary ZOISandendedmthe‘?thdayofFebnmry 2018;

o AND WHEREAS, in order to keep alive the provnsmns of the said

‘Ordinance, the Abkari (Amendment) Ordmance, 2018 (4 of 2018) was

_ 'promulgated by the Governor of Kerala on the 12th day of
_ Februsry 2018; ;

'AND WHEREAS, a Bilt to replace the said Ordm.ance by an Act of the
State Legislature was published as Bill No. 120 of the Fourteenth Kerala
Legislative Assembly, the same could not be introduced in, and passed by, -
the Legislative Assembly, during its session which commenced on thé 26th _
'day of February, 2018 and ended on the 4th day of 'April 2018;.

AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of
the Constitution of India, the said Ordmance will cease to operate on the
9th day of April, 2018;




o Act,—

AND WHEREAS, dlfﬁcuitles will arise 1f the prowsnons of the said.
Ordmance are not kept alwe, - : :

AND WHEREAS, the Legmlauve Assembly of the State of Kerala is not

in session and the Governor ofKerala is satisfied that circumstances exist

" which render it necessary for him to take immediate actton,

~ Now, THEREFORF., in exercise of the powem conferred by clause (1) of
Atticle 213 of the Constitution of India, the Govemor: of Kerala is pleased _
o pmmulgate the followmg Ordinance:—

"1, Short title and cammencemem ——(1) This Ordmance may be '.
: -_called the Abkari (Amendment) Ordmanee, 2018.

_ (2) It shall hg deemed to have come into fmee on the 213t day of
December, 2017.

2. Act 1 of 1077 to be temporardy amended —-Durmg the perlod
of operation of this Ordinance, the Abkari ‘Act, 1077 (1 of 1077)
(hereinafter referred to as the principal Act) shall have effeet subject to
- the amendments specnﬁed in sections 3 to 6. :

3. Amendmem of section 154 —In sectlon 15A of the prmclpal '

(a) in the margmal headmg, for the figure “21“ the ﬁgure “23”
shall be subsututed, .

~ (b) in the section, for the figure “21" the ﬁgure “23” shall be
substlmtsed. :

.4 Amendmem of section 15B.~—In sectlon 15B of the prmcxpal .
Act— _ -

3 (a) in the marginal headmg, for the figure “21” the ﬁgure “23”
shall ‘be substituted; : . .

- (b) in th&secuon, for the words “twenty one”, the words '
: “twemy three” shall be substituted.
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5. Amendmem of section 57, ——In section 57 of lhc principal Act —

(a) in clause (a), for the words “any ingredient”, the words
“any ingredient, other than starch,” shall be substntmed

{b) after clause (a) the follow;ng clau;e shall be inserted,
© namely:— -

: “(aa) mixes or permlts to be mixed.with starch i in the ltquor
sold or manufactured byhnn or_, '

(c) aﬁer clause (d), for the words “shall on convncnon before a
competcntcoun,bepumshedforeachﬂwhoﬂ’encewtﬂtnnpnsonmmfor _
a term which may extend to five years or with fine which may extend to
fifty thousand rupees, or with both”, the following words, ﬁgurea, symbols
and brackets shall be substtmted nameiy—— .

“shall, on convxctton before a oompetent court, be pumshed,—

. (1) for the offences other than an offence falling under \
clause (aa), with i unpnsomnent for a term which may extend to five years S -
Ior with fme which may extend to fi ﬁy thousand Tupees or with both;

(ii) for an offence- falling: under clause (aa) with -
imprisonment for a term which may extend to six months or with fine -
which shall not be less than twenty-ﬁvc thousand rupees.”.

6. Amendment of secuon 674 ——ln sectlon 67A of the principal Act,
' m the Table,

_ (@) in column (1), for the figure “21” occumng in both the
plaoes. the figure “23” shall be substituted;

(i) after the exlstmg entries under columns (1), (2) and (3), the
' followmg entries shall, respectively, be mserted namely:—

"‘Mlxmg starch with liquor 57(aa) 25,0007,
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" 7. Repeal and saving.—(1) The Abkari .(A,mendment-) Ordinance,

~ 2018 (4 of 2018) is hereby repealed.

(2). Notwithstanding such repeal, anything done or deemed to
have been done or any action taken or deemed to have been taken

under the principal Act as amended by the ‘said Ordinance, shall be

* deemed to have been done or taken under the principal Act as amended

by this Ordmancs

P, SATHASIVAM,;
GOVERNOR.
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